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BEFORE THE TIO L GREEt TRI 8 

PRl lP L BE H E\: DELHI 

M . .  100 OF202 

ORIGI LAPPLI TIO O. 36-t OF 2022

Ram Kailasb ingh .... APPLY A T 

VER U 

tate ofU.P. . ... RE PO E T 

I, Ram Raj ingh, /o Devraj ingh aged£2 ears, residing at 4, Akauria. Bara, Bashara. 

Uperhar Prayagraj do hereby on solemn affirmation state and submit that: 

l .  That I am the authorized representati e of Respondent o. 6 in the abovementioned

matter. That l am well versed with the captioned proceedings and thus competent to 

swear the instant affida it. 

2. I state that the present affidavit is being filing to bring on record the status of the work

-(�.\Afr)- ash filing in the mining void being undertaken by the Respondent as per the order

,_ 3 . th 
I t d 11. l 0.2023 of this Hon'ble Tribunal. 

ate that the Respondent o. 7 was granted a mining lease of sand stone 

grit/bolder) for a period of fi e ears from 26.I1.201-1 to 25.11.20 I 9 in the plot no . 

I 80 rakba 5 acre of the illage Pure Baijnath Tehsil Bara District Prayagraj. As per 

the conditions of the En ironmental Clearance dated 27.05.2017, the mining area had 

to be filled with overburden for the purpo e of plantation. That b) an order dated 

l 2.02.202 l the Mining Officer Prayagraj granted permission for the reclamation of

the mining site after filing of fly ash. Thereafter, applications \ ere made to 

1

- I 

' 
/ 

/ 

D 

\' 

\ y 

' 
\I 

s 

384



Respondent o. 5 for supply of ash for the purpose of tbe mine filing a per the 

otification dated 31.12.2021 issued by the Mini tf) of En ironm 111. Fore t and 

limate hange. 

4. I state that a complaint was made to the present Hon 'bl Tribunal with re pect to the

work of mine filing being done by the present Re pondem. Therefore. the Re pondent

o. 5 refused to pro ide ash and no , ork could b und rtaken during th pend llC) or

the maner befor this Hon ble Tribunal. Thereafter. as th entire mining site wa filed 

" itb rain , ater the Respondent ,.: as not in a position to carry out the ,.: ork or a ·h 

filing. 

5. Ho e er, subsequent to the order dated 11.10.2023 of the Hon 'ble Tribunal th worJ..

of ash filling has been started in all earne t with the a h provided by Re pondent o.

5. I tate that all efforts are being made to complete the ,.: ark at the earlie t.

6. It is submitted that the ,.: ark is being carried out b) the present Re pondent 111

compliance with the recommendations of the Joint ommittee R pan dated

28.07.2022. It is submitted that the approach road is continuously maintain d. The

vehicles being _used for the transportation of ash ha e all the alid permit and

0 \ A/;? certificates. Respondent i using water sprinklers to prevent u pension or du 1

icles. It is further stated that there is no water in th min and th Respondent ha 

ere is no contamination of ground \ ater. Th wat r samples from a near by hand 

pump ha e been given for inspection. 

7. I further stare that no complaints have been received from any authority or indi iclual

with respect to violation of any environmental norms.

8. I tale that pursuant to the order dated 11.10.2023 of this Hon'ble Tribunal, the

Respondent has put his best efforts to get the ork of mining closure completed at the
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earliest. The Respondent herein has aJread) filled the mining ,oid ,,ith }_ 6-0. • 

Tonnes of ash. 

9. It is submitted that the Re pondent herein ha been contmuou ly lifting a h from th

Respondent o. 5' plant for the purpo e of filing it in the mined area. Thi i clear

from the following:

Period umb r of" hicle trip ror I uantity (in 

liftino a h Tonne) 

23.10.2023 - 31.12.2023 137 5033.2.J 

01.11.2023 - 30.11.2023 2299 89829.68 

01.12.2023 - 31.12.2023 2401 96644.66 

01.01.2024 - 28.01.2024 3400 137163 

TOT L .!8670.58 

I 0. That by letter dated 28.01.2024, the Respondent herein had updated the tatus of the

work done to the Respondent Pollution ontrol Board. It was stated that till 

28.01.2024, 328671.00 tonnes of pond a h had been lifted from the power plant and

the filling work was being done at tJ1e site. 1t wa further tated that the work of 

� rinkling water was being done during transportation of ash. It , as further stated that 

1/0rk o[ repairing the route was being done wherever required. It wa further 

at� that the water sample from the near hand pump \\'as ubmitted for testing. It 
I 

>-'- s further stated that the , ark will b completed by July 202➔ along with th
• Of ' • 

de elopment of the green belt. 

11. J tate tJrnt tJ1e Re pondent has been able complete the filling work in almost half

depth of tJ1 main mining pit and have ompleted the uling of the lo,,-lying mining

voids.Ho, e er despite his best efforts the , ork of mining closure is still pending and

the Re pondent is in a position to complete the ame before th tart of the mon oons.
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. 111 , ic,, 11' th· s:1111 •. th I pun 111 1 rn 111:it Iii· I ·111111 ·111 h • 11111 ·ti 1i111 • till 1,11 

)<I )J-�J 11�/r,,, 
1n:i >o 11: T 

l oriu. ·1 ·l1.-il

Barn, istri ·t \ rn 1·1 •raj I 1 h ·rl'h t111 I I· ·Im· 111·11 llll' stnl ·n1 ·11ls n1qdl' in nil

lh un I • HT· ·t to tit • I ·st or 111 

il1'� rmali n und l t ·Ii, · th-" sum· l 1 l • LruL· 1111 I thut 11 ,1hi11, 1rn1l ·riol h·1s h ·, 

true to the b ·st or 111 knl wk lg· ,rnd r • ·ords. 

G.P Path k 
Pubji Not�•ry 

�lld.� Prayegra1 (U.P.l 

I h�) V) I 1-t f I 

lH,PO ENT 

4

'I \) 11 I 11 I \ I 11 I 111 l h 'I d 1 1 I II 11 I. 111 I, ti I 1 111 1 II l- h I I • , 11 H I d I t t 111 l° I It • 1 , 1111 

- ..j (( .,,1111 I ·t ·th. \\PII ,1111111 • ltl111'.111111111· pl.1111:11i1111 \ 1111. 

\ li'.IH Fl '1 Tl 

1, I am I .t,i Sin 1lt s ). Shri I ·, r:1j Si11 •Ii :1, ·Ir J , ·.1r l'/C i II :I I • 

ar n:s·1i \ \ urn 1rn1 hs ur' lllll' ' I fl() I ·d 1t' Ull(I 

' l. \ 

r-rr)m. 
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